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Patodia asking for the criteria followed
while fixing the amount of pension and faci-
lities payable to the widow of Dr . Zakir
Hussain, the then Minister in the Ministry
of Home Affairs stated that this is equiva-
lent to the amount paid to the retiring
President, Rs. 12,000 per anoum. Under
the President’s Pension Act, 1951 a retiring
President is entitled to a pension of
Rs. 15,000 per annum and oot Rs. 12,000,
The figure of Rs. 12,000 should therefore be
read as Rs. 15,000

13.29 hrs,
ELECTION TO COMMITTEES
() RUBBER BOARD

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : I beg to move the follow-
ing :

“That in pursuance of sub.section
3 (e) of Section 4 of the Rubber Act,
1947, the members of this House do
proceed to elect, in such maoner as
the Speaker may direct, two members
from among themselves to serve as
members of the Rubber Board for the
pext term commencing from the daie
of election, subject to the other pro-
visions of the said Act.”

MR. SPEAKER : The question is ;

*That in pursuance of sub-section
3 (e) of Section 4 of the Rubber Act,
1947, the members of this House do
proceed to elect, in such maoner
as the Speaker may direct, two
members from among themselves to
serve as members of the Rubber Board
for the next term commencing from

the date of election, subject to the.

y _ other provisions of the said Act.”
The motion was adopted.

(i) CARDAMO BOARDM
" SHRI RAM SEWAK 1 [ beg to move
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the following :

“That in pursuance of sub-section
(3) (c) of Section 4 of the Cardamom”
Act, 1965, the members of this House -
do proceed to elect, in such manner,
as the Speaker may direct, two.
members from among themselves to
serve a8 members of the Cardamom
Board for the pext term commencing ™
from the date of election, subject to
the other provisions of the said Act,” -

MR, SPEAKER : The questionisi

*“lhat in pursuance of sub-section
(3) (c) of Section 4 of the Cardamom
Act, 1965, the members of this House
do proceed to clect, in such manper
as the Speaker may direct, two
members from among themselves to
serve as members of the Cardamom
Board for the next term commencing
from the date of election, subject to
the other provisions of the said Act.”

The motion was adopred,

13.30 hrs,

BUSINESS ADVISORY COMMITTEE
Frrra-THIRD REPORT
THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING

AND TRANSPORT (SHRI RAGHU-
RAMAIAH) : 1 beg to move : '

**That this House do agree with the
Fifty-third report of the Business
Advisory Committee presented to the
House on the 10th November, 1970.*:

MR. SPEAKER : The question is :
“That this House do agree with the
Fifty-third Report of the Business
Advisory Committee presented to the
House on the 10th November, 1970."".
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SHRI HEM BARUA (Mangaldal) :
wrote to you this morning about the ane

hﬁniﬂcr saying sométhing about US arms
aid to Pakistan by Mr. Rogérs in UN.

MR, SPEAKER ; This is the specific
motion :

“This House deplores the failure of
the Government to pmvide protéction
to Mrs. Parul Bose who was Bstabbed
in_Calcuatta oo the 4th November,
1970, while workiog in ber school,
despite prior intimation having bnen
given to the Commissioner of Police
three days before the incident.”

This has removed my headache. The Busi-
pess Advisory Committee said they could
pot find a solation, that it ‘wifs the Speaker's
beadache, and all of you started speaking
here, 1 am really surprised.

13.32 hrs.

The Lok Sabha adjourned for Lunch il

thirly thimifes past Fodrreen of the Clock.

The Lok Sabha reassembled wfter Lunch
ot ‘thiFrysfive  minutes past Fourtéen of The
ok, _

[SER1 SHRI CHAND GOYAL in The

Chatr]

SHRI INDRAJIT GUPTA (Alipore) :
Thibre is a serious matter which fms appeared
in’ @fe papers wnd 1 should {ike to-drew the
sttention of the Government and the Edu-
cation Minister to #t.  You 'must have déen
the report; it bas appeared today, A lecturer
it Bl of (e Tocal doliegés, Balwan College,
Nir. Jawad Addm, has been dismissed from
sBfNife &h five grotind that he'bms married
a Widdu girl. He'is'a'Muslim. Yedterday
the matter about communalism in the
universities wam  raMad bere. U should
like to say that in a country like this, in
wmw.m a ‘Weslim teacher hu
married a Hindu ;u! he has been dismissed

fibin Fscitite and ‘the Chairifdn of e
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governing body ealled him and told him : -
because some persons including two Membets
of Patliament—he did mor name them—

have objected, they are not going to héep

him in service, 1 should like to draw the

attention of the Education Mimister and ask

hitn to take some steps. An enquiry should

be held into the matter. This poor man

should not be victimised on grounds like

this ; this s a secular country,
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SHRI ¥IKRAM CHAND MAHAJAN
(Chamba) : Mr. Chairman, Sir, you must
bave read the news today that there is
bharassment which is being ioflicted an same
foreigoers. Our country needs foreign sx-
changge, and .our country .is in dice need
of 4ourists -visiting us, We are begging
everywhere in.the world, asking people from
other couatries to come and see India. Bat
when they come 4o .this country, at ko'
clock in the mipbt, they are served with
notice and immediately arrested and.putin
jail, where there are no amenities available,
1 want to ask the"Government, through.you,
to.make a statement.on this aspect, and say
why those three foreigners were arrested
there, who were working in the [Holiday on
Jee, why they were arrested at 12.Q%clock ;
whether .they came here, immediately, M
that time or whether they were in.[ndia.for
(the last one month. Who.were the gfficeps
_sesponsible to arrest them at that unea _‘
bpur? I hope.that you will agk them e
ook into this aspect.

MR. CHAIRMAN : Three hon.
“Members bave raised three different points,
.and.the Deputy 'Minister of - Parliamentary
sAffairs, 'Mr, Parthasaratby, is bere. i.am
-sure.be ‘bas -taken -nage -ofall the points
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‘and he will try to persuade the State
‘Government, as Mr, Fernandes has pleaded
to grant interim relief to the Government
employees of Maharashtra. Primarily, it is
a matter for the State Government, I have
also written to the Chief Minister of Punjab
and Haryana to grant interim relief to the
State Government employees, because, now
that the Central Government has done it,
it is very desirable that the State Govern-
ments must follow suit, 1 request Mr,
Parthasarathy to bring it to the notice of
the finance Minister. and also the points
‘raised by Mr. Indrajit Gupta and Mr.
Vikram Chand Mahajan, to ministers con-
‘cerned so that if something can be dooe,
that ought to be done.

Now, the House will take up further
discussion of the Taxation laws (Amend-
ment) Bill.

14 43 brs,

. TAXATION LAWS (AMENDMENT) BILL
(Contd.)

SHRI HIMATSINGKA (Godda) : Mr,
-Chasrman, Sir, the various Finance Minis-
ters have promised from time to time that
!steps would be taken to rationalise the In-
.come-tax provisions and they will try to
:avoid the annual riwal of introducing
changes and alterations in the Act. Now,
‘every year, certain provisions are altered as
a result of which the books that are pur-
chased this year become absolutely useless
pext year, and the people do not know
what the provisions of the law are which
they bave to follow, because there are so
.many changes sometimes twice in a year.

This Taxation Laws (Amendment) Bill
is an attempt to rationalise some of the
‘provisions and to some extent the provisions
that have been recommended by the Select
Committee go a long way to remove some
of the difficulties that were being felt in the
‘matter of taxation. The provision for
amortization certainly will be a useful
ope, but I do not see any justification for
categorisation of items which may be taken
jato account in fixing the amount ; that
‘should be left to tge officers to decide in
uds particular case, depending on the kind

of machinery or kind of industry or practice
m is prevaient and all these things, it
‘should be done, But if you categories
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certain items, then they may not and they
necessarily will not cover all the items in all
the cases. Therefore, I feel instead of cate-
gorisation of the items, it should be left to
the discretion of the Income-tax Officer.

About shifting of machinery from one
State to another, there was a provision in
the original Bill which has been now drop-
ped on the assomption that the shifting is
intended to avoid certain laws of a particular
State. That is not so, In certain ecases,
a factory in a particular place becomes un-
profitable and unproductive. In the case of
some sugarmills in UP and Bihar, they are
s0 closely placed that they do not get suffi-
cient cane. They can shift themselves only
with the permission of the State Govern-
ment, They cannot do so if the State
Governments do not agree. Therefore, that
provision should have been allowed ta re-
main. Evea now an amendment, that has
been given, sbould be acrepted. In any
event, if some party wants to shift from one
place to another in the same State for
reasons of safety, stability and other con-
veniences, they should certainly be permitted
to be done.

Coming to penalty provisions, as a Jaw-
yer you know Sir, that wirious provisions
in the Income, tax Act, Wealth-tax Act and
Gift-tax Act provide for various pepalties
for committing this thing or that thing and
what not. If a return is filed a few days
late, there is a pepalty. If the wealth-tax
return is not filed in time, there is a penalty
of balf a per cent on the total wealth of the
party per month, There are so many
penalty provisions. 1 feel that some step
should be taken to rationalise them, so that
the Damocle’s sword that hangs on the
essessees and which is always available to
corrupt officers 10 influence the parties to
fall in line wiih their wishes, will go. Some
steps should be taken to rationalise the
penaliy provisions in various tax laws,

Ialso find that in the provision for

_transfer of propearty by an individual to the

Hiodu Undiyided Family, the HUF has
not been treated properly. As a matter of
fact, the various tax laws have the effect
of breaking up the HUF toa very large
extent. Practically, the Hindu Undivided
Famlies are breaking up under the préssure
of the tax laws. Now this provision has



